
CENTRAL ADMINISTRATIVE TRIBUNAL, PRINCIPAL BENCH

RA No.28/2002 in OA No.524/2001

New De 1 hi , tnis | j day of Eebr-uar*y, 2002

Mon'ble Shri M.P. Singh, Member(A)
H o n ' b 1 e 3 h r i 3 h a n K e r R a jj u , M e rn b e r ( J)

V a j e n d r a J o s h i - - m P" p 1 i c a n t

(A p p 1 i c a n t i n p e r- s o n)

versu s

C 31R &. A n r. - - R e s p o i'l d e n t s

ORDER in ci rcu 1 ation)

By Shri M.P. Singh, Member(A)

This Review Application is filed on behalf of

app1i can t see king rev i ew of ou r j u dgemen t dated 1.1.2002

by which OA No.524/2001 was dismissed being devoid of

merit and for the detailed reasons mentioned therein. We

find that the review applicant is only trying to build up

a  case for a review on the same set of facts and grounds

which have already been discussed and taken care of by us

before delivering the aforesaid judgement. In this view

of the matter, we are unable to entertain the pres€int RA

u n d e r Section 2 2 (3) (f■) of A d m i n i s t r a t i v e T r* i b u n a 1 s A c t,

J/iPBS read with Order 47, Rule 1 of CPC. In the result,

the RA IS rejected. No costs.

(Shanker Raju) (M.P. Singh)
M e m b e i" (J) M o r(i b €?. r (Ai j
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